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An Aet to pravide for the levy of tax on certain goads carried by road in the
State of Himachal Pradesl and to validate certain taxes imposed on goods
carried by road and for certain other matiers connected therewith.

Beit enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of india as follows—

1. Short title and extent.—-{t} This Aci may be called the Himachal
Pradesh Taxation {On Certain Goods Carried by Road) Act, 1991,

{2} Tt extends to the whole of the State of Himachs! Pradesh.
2. 'Deﬁuflfbn.s:.-——ln this Ac?, u_nl.'css the context otherwise requires,—

?:r) “appainted day’ means the day on which this Act comes into force;

b) “'barrier or check post™ means a basrier or check post established
undsr section S of this Act;

(¢} “'Commissiones™ means the Commissioner appointed under section

© 7 of this Aet;

(d) ““distance covered or being -covered” means the total distance
caleulated from the first point from which the goods are carried
by road (by means of a mechanical vehicle, cart, animal and
human 2gency or any other means, cXeept railways and airwvays)
to the ]asy point .in the State;

{(e) “goods” meap the grods specified in column (2) of Schedule-I
or Schedule-ll, as tha case may be, appended to this Act ;

) “Govesnment” or “State Govermment” means the Government
of Himachal Pradesh;

{g) “Inspector”” means the parson authorised by the State Government
to collect tax in respect of any goods and includes every Govemn-
ment servant postzd in connection with the collection of tex

(%) *'kilogram™ means kilogram as defined in the Standard of Weights
and Measires Act, 1976 (60 of 1978) ; ’

() “'mechauical vehicle” means any mechanically propelied vehicle
adapted for use upon roads Whether the power of propulsion is
transmitted thereto from ano external or internal source and in-
cludes a chassis to which a body hasaiot been attached end 2 trailer;

() ““notification” means a notitieation pubished in the Ollicial Gazctte;

(k) “Official Gazette” means the Rujpatra, Himachal Pradesh;

(7} “‘prescribed” means prescribed by rules made under this Act;

{m) "“‘Schedule” means the Schedule appended to this Act;

{n) “‘State” means the State of Limachal Pradesh;

(a) ““tax’ means the tax levied under this Act; and

(p) “"taxing authority” means any ofllicer of the Excisc and TFaxation
Department not below the rank of 2n Excise and Taxation. Inspec-
tor appointed under sub-section (1} of section 7 of this Aet and

. conferred upon him the powers under sub-section (2) or inves-
“ted with powers under sub-section (3). of section 7 for carrying
out the purposes of this Act.

3. Levy and rate of tax—(1) Subject to the provisions of this Act, there
shall be levied and paid to the State Government a taxon every kind of goods
specified.in coBtmn(2) of 3chedule-T, carried: by road by means of a mechanical
vehicle, cart, arimaland humean agency or any othez. means, except railways
und airways,
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(2) Such tax levicd on the goeds spezificd in Schedule-T shall be payable
for a distance of evey one hundred and fifty kilometres or part thereof
covered or being covered within the Stat:and at the following rates, namelyi—

{a) where the distance covered or  at the rates as spacified in column
being covered docs not exceed (3} of Schedule-I;
150 kilometres; :

() where the distance covered or at twice the rates specified in
betag covered exceeds 150 kilo- clomun (3) of Schedule-I; and
metres but doesnot excesd
300 kilometres : and

{¢) where the distance covered or at thrice the rates specified in
being covered excesds 300 cotumn (3) of Schedule-1.
kilometres.

(3) On every kind of goods specified in column{2) of Schedu[e-1I
carried by road by means of a mechaneial vehicle, cart, animal and human
Agency or dny other means, except railways and airways, at any time, cn or
after the [ 7th day of July, 1976 but before the appointed day, there shall be
deemed and always decmed to have been levied and paid to the State
Government, a tax for a ¢istance of every one hundred and fifty kilometres, or
parct thevenf | cavered within the State, and for the period mentioned in
column {3) thereof and at the followineg rates, namely:— )

{1} where the distance covered does  at the rate as specified in column

aot exesed 150 kilometres, (#) of Schedule-IT ;

(&) where the distance coverd at twice the rates spectfied in
exceeds 150 kilometres but does  column (4) of Schedule-IL;
not excesd 300 kilometres ; and

{c) where the disttnce covered ex-  al thrice the ratzs specified
cexds 300 kilometres ; in column (4) of Schedule-II,

{4} The net weight, value, volume and species of the goods for the
purpose of assesment of tax shall be determinzd in the manner prescribed.

Explanation~The tax levied under this Act shali be in addition to any
tax levied o¢ lcviable under the Himaha] Pradésh Passengers
and Goeds Taxation Act, 1955 (L5 of 1935).

4, Mode_of papment of tax.— The tax payable under this Act shiall be-
paid by every person-in-charge of the mechanical vehicle, cart or animal
in or on which the goods are carried or the person-in-charge of the goods.
as the case may be, in the poescribed manner, into the Government  treasury
or State Bank of India or to the taxing authorily of thaz district through
which the goods are carried subject to the condition that such authority
shali issue him a receipt, in the prescribed form, in token of having received
the amouni spscificd therein.

5. Establishment of check posts or barriers and inspection of goeds in
transit,—(1) With a view t1 proventing or checking evasion of tax uader
this Act, the State Goverament may, by notification, diréet the establish-
mznt of a chaek pait or tha erection of a barricr or bath on sich road er
roads as may be notifiea. '

(2) At every check post or barricroratany ctner place when so required
by an offices-in-charge of the cheek post or barrier or any other officer not
belesw the rask of «p Exeise and Taxation spector, the deiver or any other
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Person-in-charge of the goods, mechanical vehicle, animalor cart shall stop
the mechanical vehicle or animal o1 cart, as the case may be, and keep it
stationary as long as may reasonably be necessary, and allow the aforeraid
officer to exemine the contents in the mechanical vehicle or jon 2nimal or
cart by breaking cpen the package or packages, if necessary, and inspect ail
records relating to the goods carried which are in the possession of such
driver or »thar person-in-charge, who shall also furnish such other infor-
mation as may be required by the aforcsaid officer, and if consigerad
nzcessary, such officer may also scarch the goods, mechanical vehicle,
animal or cart and the driver or other person-in-chrage of the mechanicai
vehicle or animalor cart or of the goods.

(3) The person-in-charge of the goods, mechanical vehicle, animal or
cart shall keep with him the receipt in the prescribed form showing the tax
paid by himunder section 4 in respect of the goods being carried by him and
produce on demand such receipt before an officer-in-charge of a check post
or barrier or any other officer not below the rank of an Excise 2nd Taxation
Insnzctor checking such mechanica) vechicle, anima] or cart at any other

place.

(4} If the persen-in-charge of the goods or mechanical vehicle, animal
or_cart fails to produce the reccipt as required under ‘sub-section (3), the
officer-in-charge of the check post or barrier or any other officer referred
to in sub-section (3), as the case may be, shall recover the tax at the place
%f‘ jin?pcction or check post or harrier and issue him the receipt in the prescri-

ed form.

(3) If the goods on which the tax is payable under this Act are passing
through the ch:ck post or th: barrier falling first in the course of transit
within the State, thz p:rson-inchargs 6f the goods, mechanical vehicle,
animal or cart may pay the tax at such check post or thz bacrier and abtain
a receipt, in the preseribed form, against such payment.

6. Exhibition of 1able of tax and statement of penalties.— A table of the
tax, authorised to be taken at the office of the taxing authority or at any
check post ot barrier, shall be exhibited, in a conspicugus place near or in
such office, check dpost or barrier, legibly written or printed in Hindi; and
English words and figures, 1o which shall be annexed, written or printed in
like manner, a statement of penalties for evading or refusing to pay the tax,

7. Taxing authoritics.—-(1}) The Government may, for carrying out the
Purposcs of this Act, appoint a Commissioner 2nd such other officer or
oflicers to assist him as it thinks ft. ’ :

(2) The officee or officers, appointed under sub-section (1), shallexercisc
the powers of a taxing authority or such other powers as may be conferred
upon them and perform such duties as may he required by or under this,
Act, and have jurisdiction over such area or areas, and have such relation
with one another, as may be prescribed.

(3) The Government may; instead of appointing any person under
sub-section (1), invest, by notification, any o fiicer of the Excise and Texation
Department not bzlow the rank of an Excise and Taxation Inspsctar to
cxercise any pawers under this Act, and also specify therein the area in which
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power is to be exercised and thercupon such officer or officers shall be
deomed to have been appointed under sub-section (1).

(&) All persons appointed uader this Act, shall be deemed to be public
servants within the meaning of section 21 of the Indian Penal Code (45 of

1860).

B. Assistance to Inspectors and other taxing authorities.— All police
officers shall be bound to assist the Inspectors and other taxing authorities,
when required, in the performance of their duties under this Act, and, for
that purpose, shall have the same powers which they have in the discharge
of their ordinary police duties,

[

9. Recavery of tax in case of refusal to pay or evasion.— (1) If the taxing
authority having jurisdiction in the district or Inspector-in-charge of a check
post or barrier, as the case may be, is satisfied that any person  carrying
the goods spectfied in the Schedules has evaded payment of tax due under
this Act, or such person has not made the payment of tax on demand, he
may, for reasons to be recorded in writingand after hearing the said person,
order detention of the goods as also the mechancial vehicle, cart or amimal
carrying such goods for such period as may reasonably be necessary and shall
altow the same to proceed only on the owner of goods or his representative
or the driver or ather person-in-charge of the goods, mechanical vehicle,
cart or animai on behalif of the owner of the goods making payment of the
tax or furnishing to his satisfaction, a security or executing a bond with or
without suceties for securing amount of 1ax, in the prescribed form,

(2) In case the person-in-charge of the goods or the mechanical vehicle,
cart or animal detained under sub-section (1) fails to pay the tax due or
furnisha bond referred to in sub-section (1) within 24 hours of the detention
of such goods, the taxing authority or the Inspeclor may cause the goods
to be sold in the prescribed manner. .

(3) The sale proceeds of such goods after defraying in the expenses of
salc and after deaucting the tax shall be paid to the person-in-charge of the
goods in the prescribed mmanner.

10. Penalties,—(1) Whosoever—

(@) contravenes or abets the contravention of any of the provisions of
tnis Act oc the ruies made thereunder or any order or directizn
made undec'any such provision or ritle ; or

(b) conceals the particulars of the goods carried or delibrately furnihes
inaccurate particulars of such goods,

shall, on conviction, be liable to imprisonment of either description whsich
may extend to six months or a fine which may extend to one thousand rupees
or to both, .

: (2) No Magistrate shali take cognizance of any offence under this Act
or the rules made thereunder cxcept on a complaint in writing made by
an officer or authority authorised by the Commissioner, in this behalif.

11. Composition of offences.—(l} The State Government may, by
notification in the Official Gazette, authorise any officer, not below the
raik of an Excise and Taxation Qfficer to compound the offences cormit-
ted under this Act and rules made thereunder.
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(®) Tac oflicer authorised under sub-scction (1), may compound the
offznze committed under this Act by charging either 2 sum of rupecs one
thousand or double the amount of tax, whichever is higher.

_(3) 0Oa payment of the sum relesred to in sub-section (2), no fucther
criminal proceedings shall be taken or continued to be taken against the
persan concerncd in respect of such offence. .

12, Appeal—(1) Anappezlshall lic to the Appellate Authority appointed
by the State Government in this behalf, against any original ordar passed
under tiis Act, within sixty days of the passing of such order @

~ Provided that ao appzal shall be entertained by such autharity unless it
issutisfied that the amount of tax and pznalty imposed has been paid 1

Provided further tnat such authorily, if satisfied that the person
aggricved is unable to mnake such payment, may, for reasons to be recorded
in writing, entertain an appeaiwithout such payment having been made.

(2) Save as provided in section 13, an ordar passed by the Appellate
Authority shall be final.

13, Revision— (1) The Commijssioner may, of his own molion,
callfcr the record of any proceedings which are pinding before, or have been
disposed of by any authority subordinate to him, for the purposs of satis-
fying himself as to the kpality or propriety of such proceedings or order
Bnade therein ana may pass such order in relation thereto as he may think

{.

() Thz Staty Goveramsit mdy by notification confer va any officer
powers of the Commissjoner under sub-seetion (1) to be exercised subject
to such conditions and in respect of such areas as may be specified in the
notification.

(3) No order shall be passed under this section which adverscly affects
any person uniess such person has bezn given a reasonable opportunity o f

being heard.

14, Refund.—The taxing authority. either suo-motir. or gn application
made to it, shall, in the prescribed manner, refund any amount of tax or
penalty, paid in excess of the amount due under this Act, to the person
who pajd sich -amonnt in excess :

Provided that the refund under this section shall be subject to  sach
conditions as may be preseribed,

13.  Power to amend Seliadils-I—(1) The State Government may, subject
“to the condition of previous publication, by potification add te or delst2
any goods, specified in cloumn {2) of Schedule-I and amend the rate of tax
specified in clouma (3} thereol and thecaupon the said Schedales] shall
stand amended accordingly

Provided that the rate of tax shall not be increased at any ene time by
more than 50% of the rate specified in Schednle-L.
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(2) Bvery nofification issued under-sub-section (1) shall, as soon as
may be, after it is issuzsd, be laid on the Table of thejl.cgislative Assembly.

16,  Bar of procesdings.—No suit, prosccution or other legal proceedings
shalllie against any person authorised to act by ot under this Act or the
rales made thereunder for anything done, or purporiing to have been
done, in gooad faith, under this Act o¢ the rules made thereunder,

. 1. Power to make rules.—The State Government may, by notification
In the Official gazettc, make rules consistent with this Act. for securing the
levy and collection of tax and generally for carrying out the purposes ot this
Act,

13. Validationand exempiion.—(t) Notwithstanding anything contained
in any judgement, decree, or order of any court or other-authority to. the
contrary, any assessmont levy or collection of any tax, on certain ggods,
carried by road within the State (hereafter in this section referred to as
“aforesatd tax™} made, or purporting to have been made or any action taken
or anything done under ihe provisions of tne Himachal Pradesh Taxation
‘{on Certain Guods Carried by Road) Act, 1976 (34 of 1976) (hiereafter in
this section referred o as “‘the said Act’), at any lime, on or aftey the 17th
day of July, 1976 but before the commencement of this Act, shall ba deemed
to bz as valid and eflective as if such assessment, levy or collection or action
or thing had been made, taken or dons under the provisiuns of thisAet and
accordingly— :

(i) the aforesaid tax assessed, levided or collected ot purperling to have
been assessd, levied or collected under the provisions of the saic
Act before the commencement of this Act shall be deemed fo be
and alwaysdeemed to have been validlyassessed, fevied or collected

. in accordance with law; :

(ii) no suit or other proceeding shall be maintained or continued in any
court or before any avthority for the refund of, and np enforce-
ment sbhall be made by any court ¢r authority of apy decree or
order directing the refund of, any such aforesaid tax which has
been collected ; .

(#ii) Tecoveries, if any, shal} be made in accordance with the provisions
of the said Act of all amounts which would have been collected
thereunder as such aforesaid tax if this Act bad been in force at
all materia) fimes; and

(iv) anything done or any action taken (including any rele or ord®r
made, notification issued or direction given or exemption granted
or penalty impessd) under the said Act before the commencement
of tiis Act shall be deemed always to have been validly done or
taken in accordance with this Act,

(2) Notwithstandiag anything contained in sub-section (1), any goods
specified in column (2) of the Schedule appended to the said Act shajl be
exempt from the aforesaid tax where such goods have béen carried by road,
at any time, on or after the commencement of the said Act but before the
commecement of this Act and the aforesaid tax has been collected on
such goods on the grounds that 1o such tux could have been {evied or collected
at that time,
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(3} For the removal of doubts, it is beceby declared that—

() nathing in sub-section (1) shall b construed as preventing any
PETSONn— '
(f) from questioning, in accordance with the provisions of this Act,
the assessment, levy or collection of the aforesaid tax ; or
(i7) from claiming vefund of the aforcsaid tax paid by him in
excess of the amount due from him under this Act; and
(&) no act or omission on the part of any parson, before tne commen
cement of this Act, shall be punishable as an offence wh!ch would
not have been so punishable as if this Act had not come into force.

19, Repeal und sayings—(1) The Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Act, 1976 {34 of 1976), is hereby repeajed.

2; Notwithstanding such repeal, anything done or any action taken
uider the said repzaled Actshall bedesmed to have becn done or taken
under this Act as if this Act had come into force on the 17th day of July,

1976.
SCHEDULE-1

[See sub-sections (1)} and (2} of section 3]

Sr.  Particulars of the goods on which tax is Rate of tax
No. leviable
1 2 . 3

Apples contained in boxes upto 10 kg. 50 paise per box,
capacity.

2. Apples eontained in boxes of more thin Re. 1.00 per box.
10 k3. and upto 20 kg. capacity. -

3. Apples contained in any other packing 50 paise per 10 kg. or part
© or loose thereof.

4, Mangoes 50 paise per 10 kg. or part
thereof.

5. Mandrin, Sweet Oranges including 50 paise per 10 kg. or

Kinnu part thereof.

6, Apricots, Peaches, Plums 50 paise per 10 kg. or part
, thereof,

7. Grapes : 50 paise per 10 kg. or part
thereof.

8, Bananas © 50 paise per 10 kg. or part
: thereof,

9. Pears 50 paise per 10 kg. or part

- . : thereof. :
10. Al other fruits 30 paise per 10 kg. or
- part thereof, ’
11, Poiatoes 25 paise per 10 kg. or
part thereof.
12.  All other vepgetables © 25 paise per 10 kg. or part

thereof.
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13, Timber :

(a) Sawn, Hauries, Dimdimas, Rough Axed
(All Sizes) :

(i) D:odar, Walnut, Maple, Birdchery, Rs. 50 Cum.
_Beruyla species (Bhojpattar), Acsculus
indica (Khanor). ’

(i) Kail, Sal Rs. 40 Cum.
(iii} Chil Rs. 35 Cum,
() Fir/Spruce Rs. 30 Cum.
(v) Hornbzam (Khirkee), Ash Rs. 75 Cum.

{b) Logs (Al Sizes) :

() Deodar, Wainut, Maple, Birdchery.
Betula species (Bhojpattar), Acscu-

{us indica (Khanor) Rs. 35 Cum.
() Kail, Sal - Rs, 28 Cum.
(i1} Chil Rs. 25 Cum,
(iv} Fir/Spruce Rs. 20 Cum,
(v) Hornbeam (Khirkse), Ash Rs. 52 Cum.
(<) Ballies (All Sizes) :
(i) Deodar Rs. 25 Cum. .
(i) Kail, 8al Rs. 20 Cum.
(i) Chil Rs. 18 Cuani,
() FirfSpruce) Rs, 15 Cum,
(A) Khatr :

() Chippzd heartwood or billets or log  Rs. 50/ per quintal,
form ar roots or any other form. .

(i) Khair wood with bark in billets or Rs. 25/ per quintal
log forin or roots or any other form. )

() Fuel wood Rs. 10/ per quintal.
() Chil Pulpwood. Rs. 10 per quintal.
(g} Any other coniferous or broad Igaved  Rs. 40 Cum,
timber,
14, Sceds :

Seeds of all forest species like Deodar, Kail, Rs. 100} per quintal.
Chi) and broad leaved species.

15. Other Forest Produce

() Bambao Rs. 10/ per quintal.
(&) Katha : Rs. 500/ per - quintal,
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1 2 3

(c) Resin Rs. 20/-per quintal.

(ef) Dicscorea Rs. 28f-per qunital (dry).
() Barberies Rs. 20/-per quintal (dry).
{f) Carum Carvi {Kala-zcera) Rs, 400{-per quintal (dry).
(#) Emblica offictanale (Amla fruit) Rs. 10/-per quintal (dry).
(1) Centiana Karru (Kaur): Rs. 30/-per qunital (dry).
(£) Jurinea Macrorephila (Dhoop) Rs. 50/-per quinta] (dry).

(i) Juglansregia {Akhrot bark and fruit)  Rs, 100/-per quintal (dry).
1 (%) Merchella esculenta (Guchhie) [Rs. 3,000/-)per quintal(dry).

(N Picrathiza Karcosa (Kaitr, Karu) Rs. 50/-per quintal (dry).
‘() Rauwelfia serpantina {Rauwelfin) Rs. 750/-per quintal (dry).
() Saussurea lappa (Kuth) Rs. 30/~per quintal Edry).
{o) Terminalin chebuja (Hara frit) Rs. 40s-per quintal(dry).

{p) Violscipens Violaodorata (Banafsha)  Rs. 100/-per quintal (dry).

(¢) Rectha Rs. 40/-per quintal (dry}.
() Chilgoza Rs. 150/-per quinal (dry)
(s) Terminalia belerica (Behera fruit) Rs, 40/-per quintal (dry).
{f) Bhabar grass Rs. 5'nerquintal (dry).
16. (@) Bricks Rs. 30/-per thousand.
(6) Lim stone IRs. 25/-]per tom.
(¢) Bajri Rs. 10/-per ton.
(d) Sand Rs. 10/-per ton.
{¢) Other winor minerals Rs. [Of-per ton. -
17. Cement Rs. 2.00 per bag of 50
kg.
18. Brick bats Rs. [15-]per-ton.

SCHEDULE-II

[See sub-section (3) af section 3]

SI. Particalars of the goods on  Perind Rate of tax
No. which tax is leviable
1 2 3 4

1. Apples contained in boxes From 17-7-76 onwards 30 paisc per box.
upto 10 ko, - capacity.

2. Apples contained in boxes Fromt 17-7-76 anwards Re. 1.00 per bex.
of more than 10 kg.
and upto 20 kg, capn
city.

L. "'P:s. 3000{-per quintal {dry).” for “*Rs, 5000/-per guintal (dry)”, **Rs. 25(- [ for

“Rs. 50/-*" and ““‘Rs. 15" for *Rs, 20/ Sub. vide Not. No, EXN- (1) 1/9] daged 3p-5-91
pablished id R. H, P, Extra dated 31-5-91, P, 1214,
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2 3

1 3
3. Apples contained in any From 17-7-76 onwards 350 paise per 10
other packing or loose. kg. or part
thereof.
4. Mangoes (i) From 7-7-76 to 235 paise per [0
21-8-85 kg. or part
thereof.
(i{) From 22-8-85 50 paise per 10
onwards kg. orpart
thereof,
5. Mandrin,Sweet Organges (/) From 17-7-76 to 25 paise per 10 kg,
1ncludmg Kinnu. 21.8-85 or part thereof.
'(if) From 22-8-85 onwards 50 paise per
10 kg. or part
thereof,
6. Apricots, Peaches, Plums (i) From 17-7-76 to 25 paise per 10
21-8-85 kg, or part
thereof.
(i) From 22-8-85 50 paige ‘per kg.
onwards . or part thereof.
7. Grapes From 29-9-76 onwards 50 paise per 10
ke, or part
thereof.

8. Bananas (1) From 29-9-76 to 25 paise per 10

21-8-85 kg.or part
therof.

’ (i} From 22-8-85 onwards 50 paise- per 10

: kg, or part
thereof.
9. Pears (f) From 29-9-76 to 25 paise per 10
21-8-85 kg. or part
thereof.
(/i) From 22-8-35 on wards 50 paise per 10
kg. or part
. thereof. .

10, All other Ffruits From 22-8-85 onwards 50 paise per 10
kg. or part
therof.

11, Pototoes contained in () From 29-4-78 to 50 paise per bag.

bags upto 40 kg.capacity.  21-8-85
(i) From 22-8-85 to Re. lf-per bag,
7-4.86,
12. Potatoes contained in bags (/) From 29-4-18 to Rs. 1/-per bag.
of more than 40 kg. and  21-8-85
upto B0 kg. capacity, (i) From 22-8-85 to Rs. 2-iper bag,
: 7-4-86
13. Potatoes condainegd  in {7} From 29-4-78 to 50 paise per 40
other pacakage or loose 21-8-85 kg. or part
thereof,
(i) From 22-8-85 to Re. 1/-per 40 kg,

7-4-86

or part thereof,
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Potatoes From 8-4-86 onwards 25 paise per 10 kg.
or part thereof,

{ltem No. 12 and 13
omittzd w.e. f 8-4-86.

14, All other vegetables From 22-8-35 onwards

kg. or patt
thereof,
15, Timber:
{@) Sawn and Hakrics
(Al sizes): .

(¥) Deodar - From 79-4-78 to 5-11-78 Rs. 51 Cum
Sawn, Hakrizs, Dimdimas,
rough axed (Al sizes) :

(i} Deodar, Waulnut, From 6-11-78 onwards Rs, 50 Cum.
Maple, Birdcherry, Betula '
species {Bhojpattar)

Aesculus indica
{Khanor).

(i) Kail From 29-4-78 to 5-I11-78 Rs. 41 Cum,

(fv) Kail, Sal From 6-11-78 onwards Rs. 40 Cum.

(v) Chil From 29-4-78 onwards Rs. 35 Cum.

(vi) Fir From 294-7$to 5-11-78 Rs. 35 Cum.

(vii) FirlSpruce From 6-11-78 onwards Rs. 30 Cum

(viii) Hornbeam (Khirkec) From 6-11-78 onwards Rs. 75 Cum,

Ash : )

(¢) Logs (All sizes) ¢

(i} Deodar From 29-4-78 to 5-11-78 Rs. 35 Cum*

(i1} Deodar,Walnut, From 6-11-78 onwards Rs. 35 Cum-
Maple, Birdcherry,

Betula species (Bhojpattar),
Acesculus indica (Khanor).

(i) Kail From 29-4-73to 5-11-78 Rs. 28 Cum.

(fv) Kai), Sal From 6-11-78 onwards Rs, 28 Cum,

{(v) Chil From 29-4-78 onwards Rs, 25  Cum,

(vi} Fir From 29-4-78 to 5-11-78 Rs. 20  Cum.

. {vil) Fir/Spruce From 6-11-78 onwards Rs. 20 Cum,
(viii) Hornbeam (Khir- From 6-11-78 onwards Rs. 52 Cum.
kee). Ash )

(¢) Ballies (A1} sizes):

(/) Deodar From 29-4-78 onwards Rs.23 Cum-

(i) Kail From 29-4-78 to 5-11-78 Rs. 20 Cum-

(iif) Kail, Sa] From 6-11-78 onwards Rs. 2. Cum.

{iv) Chil - " From 29-4-78 onwards Rs. I8 Cum-

(v) Fir From 29-4-78 to 5-11-78 Rs. (5§ Cum.

(v} Fir!Spruce From 6-11-18 cowards Rs. 15 Cum.

(d) Khair:
(i} Chipped heartwood or From 6-11-78 to 21-8-85 Rs. 10/- per

hillets of heartwood .

25 paise per

quintal,
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{ify Chipped heanwm;é_ }_7;0_1;52-8-85 onw;rds Rs. 50!-pc;
or billets or log form " quintal.
or roots or any other
form.

(fir) Khairwood with From 6-11-78 to 21-8§-85 Rs. 5/- per quintal
bark in billets or log :
form.
(i) Khair wood with From 22-8-85omwards Rs. 25/- per quintal.
bark in billets or log . .
form or reots or any

other form.
(¢) Fue]l wood (i) From 6-11-78 to  Re. 035  per
21-8-85. guinta]
(i) From 22-8-85 onwards Rs. 10/- per quintal
{f) Chilpuipwood (2:‘) From 6-11-78  ‘to  Rs. I/- per qunital]
1-8-85. :
(i) From 22-8-85 onwards  Rs, 10/-  per

guinta].
(g) Any other coniferiousor From 6-11-78 onwards Rs. 40 Cum
broad leaved timber.
16, Seeds:” _
- From 6-11-78 onwaras  Rs. 100/~ per
Seeds of all forest species quinta
like Deodar, Kail,
Chiland broad leaved

specles,
17. Other Forest Produce :
(1) Bamboo (i) From 29-4.78 toe Rs. 1.50  per
. ‘ 21-8-85. quintal.
. (@) From 22-8-85 onwards Rs. 5/- per quintal
(& Katha From 29-4-78 onwards Rs. 150/~ per
. quintal.
{¢) Resin . (i) From 29-4-78 to Rs. 12.50 per
8479 quintal,
(il From 9-4-79 onwards Nil.
(d) Diescorea (i) From 29-4-7% to Rs. 14/- per
- 21-8-85. quinlal (dry).
(i) From 22-8-85 onwards Rs. 28/- per
quintal.
{¢) Barberies {i} From 29-4.78 to Rs. 10/ per
21-8-85. quintal {dry).

(r"i)' From 22-8-85 onwards Rs. 20/ per
quintal {dry).

. (f) Carum Carvi (Kala- (i) From 29-4-78 to Rs. 200/-per
Zeera) 21-8-85. quintal (dry).
(i) From 22-8-85 onwards Rs. 400}~ per
© guintal (dry)
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(g) Emblica officianale (i} From  29-4-78 to
(Amla fruit), 21-8-83.

@ity From 22-8-85 onwards

(%) Centiana Karu (Kaur) () From 28-4-78 to

%) From 22-8-85 onwards

(D) Jurinea Macrocephila {f) From  29-4.783 to
{Dhoop). 21-8-35,
(iy From 22-8-85 onwards
(7} Juglansrezia (Akhrot (/) From 29-4-78  to
bark and frujt), 21-8-85,
(i} From 22-8-85 anwards
(%) Merchella csculenta () From  29-4-78  to
(Guchhie) 21.8-85.
@iy From 22-8-85 to
25-4-89.
(ii}) From 26-4-39 onwards
() Picrothiza Karrosa (i} From  29-4-78 to
(Xaur, Karu) 21-8-85,
_ (i{) From 22-8-85 onwards
(1) Rauwelfia serpantina (i) From 29-4-78 to
(Rauwolfia) 21-8-85.
_ (i) From 22-8-85 onwards
(1) Saussurea [appa (Kuth) (1')|2Fr£:m:l5 20-5.78 to
. (i) From 22-8-85 onwards
{o) Terminala chebula (/) From  29-4-78 to
(Hara fruit) 21-8-85.
} i) Yrom 22-8-85 onwards
(#) Violaserpens, Viola-  (7) From. 29478 to
odorata (Banfasha) 21-8-85.

(#) From 22-8-85 onwards
(i) From 29-4-78

(g) Reetha to
21-8-85.
@i/) From 22-3-85onwards.
(¢} Chilgoza (i) From  29-4-78 to
: - 21-8-83.

(#y From 22-8-85 onwards

Rs. 2.30 perc
qunital (dryy.
Rs. 5f-per
quintal (dry).
Rs. 25/- per
quintal (dry).
Rs, 50f-per
quintal (dry®.
Rs, 5/- per
quintal (dry>.
Rs. 10j- per
quintal {dry).
Rs. 10/~ per
quintal {dry).
Rs. 20/-per
quintal {dry).
Rs. 2,000/ per
quintal (dry).
Rs. 4,000/- per
quintal (dry).
Rs, 2,000/-per
quintal {dry).
Rs. 25/~ per
qunital (dry).
Rs. 50/- per
qunital (dry).
Rs. 250/~ per
quintal {(dry).
Rs. 500/~ per
quintal (dry).
Rs. 15/- per
quiatal (dry).
Rs. 30/- per
quintal (dry).
Rs, 10/- per
quintal (dry).
Rs. 20/~ per
quintal (dry).
Rs. 50/- per
quintal (dry).
Rs. 100/- per
duintal (dry).
Rs, 10/-per
quintal (dry).
Rs. 40/~ per
quintal (dry),
Rs. 75/- per
quintal (dry).
Rs.: 154 per
quinia] (dry).
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(s) Terminalia belerica ()} From 29-4-78 to Rs. 10/- per
{Bzhera fruit) 21-8-83. quintal(dry)
(/) From 22-8-85 Rs. 20/- per
onwards. quintal(dry).
() Bhabar grass @} From 29-4-78 to Rs. 0.50 per
2E-8-85. quintal(dry).
(7Y From 22-8-85 Rs. 1- per
onwards quintal {dry).
18. (a) Bricks Froin 22-8-85 Rs. 25/-per
- onwards thousand,
(b) Lime stone (i) From 22-3-83 to Rs. 10/- per ton.
16-12-85.
(it} From [7-12-85 to Rs. 5! per ton.
30-4-88

(i) From 1-5-88 onwards
(¢) Bajri From 22-8-85 onwards
(d) Sand

(e) Other minor minerals From 22-8-85 onwards

From: 22-8-85 anwards

Rs. 1& per ton.
Rs. 35/- per ton.
Rs. 5f=per ton.
Rs. 5/ per ton.

19. Cement (/) From 22-8-83 to Rs.]j/-per bag
30-4-88. of 50 kg.

(f#y Frow I=-5-88onwards. Rs, I.50 per bag
of 50 kg.

Note.~In this Schedule the word ‘onwards’ shall mean the period
ending on the day immediately before the appointed day.

[u—

—_——

ESTABLISHMENT OF BARRIERS

[Authoritative English text of notification No. EXN-F(10) 2/83, dated
28-9-1991, isswed in  Hindi and published in R. H, P. Extra,, dated
28-9-1991, Puge 2153—2154].

EXCISE AND TAXATiON: DEPARTMENT
" NOTIFICATION
Shimla-2, the 28th Septentber, 1991

_ No, EXN-E (10) 2783.— In exercise. of the powers. conferred. by section
22 (1).of the Mildchal Pradesh Gunerai Sales Fax Act, 1968 {Act No. 24
of 1968),. section 14-B of the Himacka] Pradesh. Passengers -and: Goods
Taxation Act, 1955 (Act No. 15 of 1955) and’ section 5(I) of the Himachal
Pradesh Taxation (on-Certain Goods Carried by Road) Act, 1991 (Act
No. Uk of 1891), the- Governor: of Himachal Pradesh' is pleased’ grder the





